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IN THE COURT OF THE ADDITIONAL SESSIONS JUDGE (F.T.C.),
LAKHIMPUR, NORTH LAKHIMPUR.

           Present:  Syed Burhanur Rahman, A.J.S., 
                       Addl. Sessions Judge (F.T.C.),

               Lakhimpur, North Lakhimpur.

(Date of Judgment: 30/05/2022)

Criminal Appeal No.25(3)/2018  .
(F.I.R. No.717/2012, Under Sections 447, 325 of I.P.C., 

North Lakhimpur P.S.)

COMPLAINANT State of Assam.

REPRESENTED BY Mr M. P. Hazarika.

ACCUSED/APPELLANT

Sri Debajit Saikia,
S/o Sri Jeuram Saikia,
R/o Mautarchuk Gaon,
P.S. North Lakhimpur,
Dist. Lakhimpur, Assam.

REPRESENTED BY Mr A. Hussain.
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Date of Offence 30/10/2012

Date of F.I.R. 30/10/2012

Date of Charge sheet 03/11/2012

Date of Framing of Charges 20/09/2013

Date of commencement of 
Evidence 07/02/2015

Date on which Judgment is 
reserved 23/05/2022

Date of Judgment 30/05/2022

Date of the Sentencing Order,
if any 22/06/2018
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Accused/Appellant Details:

Rank of the

Accused/ 

Appellant

Name of 

Accused/ 

Appellant

Date of 

arrest

Date of 

release on 

bail

Offence 

charged

with

Whether 

acquitted 

or 

convicted

Sentence 

imposed

Period of 

detention 

undergone 

during trial

for purpose

of Sec.428 

Cr.P.C.

A-1
Sri Debajit

Saikia
23/07/2013 23/07/2013

U/s 447,

323 of

I.P.C.

Convicted

U/s  323  of

I.P.C., S.I. for

three

months  and

fine  of

Rs.1,000/-

only,  i.d.,

S.I.  for

another  one

month.

N/A
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JUDGMENT

1) The  instant  appeal  is  preferred  by  the

accused/appellant  against  the  impugned

judgment  and  order  of  conviction  dated

22/06/2018  passed  by  the  learned  Chief

Judicial  Magistrate,  Lakhimpur,  North

Lakhimpur,  in  connection  with  G.R.  Case

No.1477/2012, convicting and sentencing the

accused/appellant  under Section 323 of I.P.C.

to undergo simple imprisonment for 3 (three)

months and also to pay a fine of Rs.1,000/-

(rupees  one  thousand)  only,  in  default  to

undergo  simple  imprisonment  for  another  1

(one) month.

2) An ejahar was  lodged  by one Smt Pranali

Dutta on 30/10/2012 at North Lakhimpur

Police Station with the allegation that in April

2011 the accused/appellant had borrowed an

amount of Rs.10,000/- (rupees ten thousand)

only from the informant with an assurance of

repaying  the  same within  15 (fifteen)  days.

But whenever the informant used to approach

him asking for the said amount, he used to

send her back on one pretext or another. On

30/10/2012, the informant met the

accused/appellant at State Bank of India

(S.B.I.), Angerkhowa  Branch,  and  asked  for
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the said amount. The accused/appellant then

assaulted her and inflicted injury on her.

3) The  case  was  registered  bearing  North

Lakhimpur Police Station Case No.  717/2012

under  Sections  447  and  325  of  I.P.C.  The

investigation of the case was carried out and

the investigating officer, after completing the

investigation, submitted  charge-sheet  under

Sections  447  and  323  of  I.P.C.  against  the

accused/appellant to stand trial in the Court.

4) On receipt of the charge-sheet, the particulars

of  the  Charges  under  Sections  447,  323  of

I.P.C.  were  framed  which  were  explained  to

the accused / appellant, to which he pleaded

not guilty and claimed to face the trial.

5) During the trial, the prosecution examined as

many as 5 (five) witnesses. After the closure

of  the  prosecution  evidence,  the

accused/appellant  was  examined under

Section  313  of  Cr.P.C.  He  denied  the

incriminating  circumstances  and  expressed

his willingness to adduce evidence 3 (three) in

his defence.

6) The  learned  trial  Court  after  perusal  of  the

evidence  available  on  record  and  also  after

hearing  both  the  sides,  has  passed  the

impugned judgment and order, convicting and
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sentencing  the  accused/appellant  as  above

stated. 

7) I have heard the learned A.P.P. on behalf of the

State.  Learned  Counsel  on  behalf  of  the

accused/appellant on the other hand has filed

a  petition  bearing  petition  No.682/22  for

adjourning  the  matter,  stating  therein  that

due to the lack of time he could not prepare

the case today for  hearing.  Upon perusal  of

the case record, it is revealed that vide order

dated  16/12/2021,  the  appellant  side  was

given an opportunity to advance its argument.

However,  despite  that  order  the  argument

was  not  concluded  and  also  on  subsequent

dates i.e., 28/01/2022, 08/04/2022 and again

on  23/05/2022  the  argument  was  not

advanced  by  the  appellant  side.  Therefore,

this Court has fixed for delivery of judgment

for today on the basis of available material on

record  and  the  submission  made  by  the

learned A.P.P. on behalf of the State.

8) On being highly aggrieved by the impugned

judgment  and  order  passed  by  the  learned

Court  below,  the instant  memo of  appeal  is

filed inter alia on the grounds that the learned

Court below has committed manifest error of

law  as  well  as  of  fact  in  convicting  the

accused/appellant. It is further stated that the

evidence of all the prosecution witnesses are
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full of material contradictions and prosecution

has failed to bring home the charge leveled

against  the  appellant  beyond  all  reasonable

doubt.  The  prosecution  witnesses  all  being

highly interested in securing conviction of the

appellant,  the  learned  trial  Court  failed  to

exercise  the  requisite  cautions  for

appreciating their testimony, more particularly

on the face of contradictions and omissions of

the prosecution evidence on record. It is also

submitted  that  prosecution  deliberately

suppressed  and  failed  to  examine  any  vital

and important witnesses independently which

would have helped in arriving at the truth and

basing  its  case  only  on  the  interested  and

partisan witnesses the whole prosecution case

is  full  of  loophole.  The  learned  trial  Court

acted illegally and in gross violation of Section

313 of Cr.P.C. by not putting into the appellant

all  the circumstances appearing against  him

and  thereby  deprived  him  to  explain  the

circumstances against him. Further it is stated

that the prosecution has failed to examine the

medical  officer  who medically  examined the

injured person. Further the learned trial Court

erroneously  discarded  the  evidence  of  the

defence witnesses adduced on behalf  of  the

accused/appellant due to some unreasonable

ground and accordingly, it is prayed that the

impugned  judgment  and  order  may  be
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interfered with and set aside by this appellate

Court.

Point of determination.

9) Now the question to be decided in this appeal

is  that  whether  the  learned  Court  below

correctly  appreciated  the  evidence  available

on  record  and  convicted  the  accused/

appellant under Section 323 of I.P.C.?

      Discussion, decision and reason thereof.

10) Now  let  me  discuss  the  evidence

available  on  record.  P.W.-1,  the  informant-

cum-victim,  deposed  that  in the month of

April, 2011, the accused/appellant had

borrowed an amount of Rs .10,000/- (rupees

ten  thousand)  only from  her  with  an

assurance of returning the same. Likewise, the

accused/appellant  had borrowed an amount

of Rs .10,000/-  (rupees  ten  thousand) on ly

from one Rupa Sonowal and an amount of

Rs .15,000/-  (rupees  fifteen  thousand)  only

from one Dipa Rani Doley on the informant's

responsibility.  He  had delivered cheques to

Rupa Sonowal and  Dipa  Rani Doley  in the

pretext of returning the said amounts to them.

When  they  presented  the  cheques  for

encashment,  the  Bank  informed  them  that

there  was  no  money  in  the  Bank account.

Rupa  Sonowal  handed  over  the  cheque  to
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P.W.-1 and asked her to return back the money

to her.  On the day of the occurrence, P.W.-1

met  the  accused/appellant  at  S.B.I.,

Angerkhowa  Branch.  She  demanded  her

money from the accused/appellant as well as

the  money  of  Rupa Sonowal  and  Dipa  Rani

Doley. Then the accused/appellant called her

from  inside  the  Bank  to  outside.  He

questioned  her as  to  when  he  had  taken

money from her and then assaulted her with

his hands on her head, shoulders and cheeks

and  also  kicked  her.  She  fell  down over  an

aged person named Kulamoni Bora. She

became almost unconscious. She went to

North Lakhimpur Police Station with that aged

person and lodged an ejahar. The police sent

her for her medical treatment. She sustained

injuries  on her head,  both  shoulders, chest

and cheeks.

11) In  her  cross  examination,  P.W.-1  has

stated that the ejahar was written in the North

Lakhimput Tarani Sangha. She also stated that

the  ejahar  was  written  as  directed  by  her.

Though P.W.-1 was cross-examined at length

but she  denied all the suggestions put to her

by the learned defence Counsel. 

12) P.W.-2  deposed  that  on  the  day  of

occurrence he had brought the informant to

S.B.I.,  Angerkhowa Branch for  his  work.  The
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occurrence  had  taken place  at about 12:00

noon. He came out after conversing with

the Bank Manager and saw the

accused/appellant  pushing  informant  as  a

result of which she got hit on the wall of the

Bank and sustained injury on her head. P.W.-2

then  brought  P.W.-1  on a  rickshaw  to  the

police  station.  P.W.-1  lodged  a  case  in

connection  with the  occurrence.  She  was

taken  to  Chaboti  Hospital  for  medical

treatment on the police vehicle.

13) In  his  cross-examination,  P.W.-2  has

deposed that during the time of incident there

were  other  people  also  and  he  was  also

outside  the  bank.  Then  he  denied  all  the

suggestions made by the defence. 

14) P.W.-3 deposed that  the occurrence had

taken place on 31/10/2012 on the compound

of S.B.I., Angerkhowa Branch. The occurrence

had  taken  place  in the  afternoon.  On

27/06/2011  the  accused/appellant  had

borrowed an amount of  Rs .15,000/- (rupees

fifteen  thousand)  only  from  her  with  an

assurance  of  returning  her  the  same within

10-15  days.  She withdrew  an  amount  of

Rs .15,000/-  (rupees  fifteen  thousand)  only

from Bank of Baroda, Angerkhowa Branch and

gave  it  to  the  accused/appellant  in  the

presence of P.W.-1. She had come to know the
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accused/appellant  through P.W.-1.  P.W.-1 had

asked her to lend an amount of  Rs .15,000/-

(rupees  fifteen  thousand)  only  to  the

accused/appellant  as  the  latter  would  be

opening a computer center. She gave the said

amount to the accused/appellant on the words

of P.W.-1. In spite of demanding the amount

from  him  time  and  again,  the

accused/appellant did not return her the said

amount.  The  accused/appellant  gave  her  a

cheque of Rs .10,000/- (rupees ten thousand)

only. She went to Bank of Baroda to encash

the cheque, but she was told that there was

no money against the cheque. After about a

month,  she went  to  the computer  center of

the  accused/appellant  for  demanding  her

money, but she did not get back her money.

Later on, the accused/appellant fled away

and could not be heard of for about a year.

P.W.-1 told her that the accused/appellant had

borrowed  an  amount  of  Rs.10,000/- (rupees

ten  thousand)  only  from her also. On

31/10/2012, she and P.W.-1  met the

accused/appellant at S.B.I., Angerkhowa

Branch. P.W.-1 demanded the money from the

accused/appellant. Then a fighting took place

between  P.W.-1  and  the  accused/appellant.

The  accused/appellant  assaulted P.W.-1  with

his hand on her head and her buttocks. P.W.-1

then  fell  down.  P.W.-3  and  an  old  person
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Kulamoni Bora (i.e P.W.-2) took P.W.-1 to Sadar

Police  Station. The police took  P.W.-1  to  the

hospital.  P.W.-3  knows  Rupa  Sonowal  also.

Rupa Sonowal  also had lent  an  amount of

Rs.10,000/- (rupees ten thousand) only to the

accused/appellant.

15) P.W.-3  was  cross-examined   and  she

stated  that  P.W.-1  is  the  agent  of  the

‘Swarnajaynati  Rojgar  Yojna”.  Accused  /

Appellant  is  an officer  of  that  program.  She

also stated that is not aware what happened

between the accused and P.W.-1. He borrowed

the money to accused but she has not got her

money back. She reaffirmed that she and P.W.-

1  had  come  to S.B.I.  (Angerkhowa  Branch).

She stated that  at  about 2:00-3:00 PM she

was on the verandah of the Bank. She stated

that  at  the  time  of  the  fighting  there  were

many people in the said Bank. She denied the

defence  suggestion  to  the  effect that  the

accused/appellant  had  not  assaulted  P.W.-1

and  in  fact  P.W.-1  had  assaulted  the

accused/appellant.  She  denied  the  defence

suggestion that as P.W.-1 tried to assault the

accused/appellant, the latter put his mobile

phone in front of his face, and the mobile

phone hit P.W.-1.

16) P.W.-4 deposed that the

accused/appellant had borrowed an amount
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of  Rs .10,000/-  (rupees  ten  thousand)  only

from her with an assurance of returning the

same  within  15  (fifteen) days. The

accused/appellant had borrowed money from

P.W.-1 and P.W.-3 also. She had heard that a

fighting  took  place  between  P.W.-1  and  the

accused/appellant  at  S.B.I.,  Angerkhowa

Branch  as  because  P.W.-1  had demanded

money from him.

17) In  her  cross-examination,  P.W.-4  has

stated that  she only heard the incident and

did  not  witness  the  incident  with  her  own

eyes.

18) P.W.-5 in his evidence has stated that on

30/10/2012, he was working as T.S.I. in North

Lakhimpur  P.S.  On  that  day,  the  informant

lodged  the  ejahar  bearing  North  Lakhimpur

P.S.  Case  No.717/2012  under  Sections  447,

325  of  I.P.C.  On being  entrusted  to  conduct

the  investigation,  he  went  to  the  place  of

occurrence and inspected the same, prepared

the  sketch  map of  the  place  of  occurrence,

and recorded the statements of witnesses. He

also sent the injured for medical examination

and collected the medical report of the injured

victim. After completing the investigation, he

submitted  the  charge-sheet  under  Sections

447 and 323 of I.P.C.
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19) In  his  cross-examination,  P.W.-5  has

admitted that  he did not  examine any bank

employee.  He  also  did  not  examine  Sumi

Borpatra  Gohain  as  witness  in  this  case.

Further he has stated that P.W.-2 did not state

before  him  that  accused/appellant  gave  fist

blow to P.W.-1 but he had stated before him

that  accused/appellant  had  assaulted  P.W.-1

with hands. Further he has stated that witness

P.W.-3 had not stated before him that she lent

money to the accused/appellant and she also

did  not  state  before  him  that  the

accused/appellant  assaulted  P.W.-1.  The

informant  did  not  submitted  any  document

before him regarding the lending of money to

the accused/appellant.

20) The  accused  recorded  his  statement

under  Section  313  of  Cr.P.C. Denying the

incriminating circumstances put to him

during his examination under Section 313 of

Cr.P.C.,  the accused/appellant  stated that  he

was running a computer basic training project

under the Ministry of Rural Development. His

branch  was  at Nakari.  He  had  temporarily

appointed P.W.-1 in the said project to collect

the documents of the students who came for

training. For three months she discharged her

duties  properly.  But  thereafter  she  started

illegally  collecting money from the students



15
Criminal Appeal No.25(3)/2018

for one or the other purpose. As a result, he

discharged her from the job. Thereafter, due

to that grudge, she met him one day at S.B.I.,

Angerkhowa Branch and misbehaved with him

by rebuking him very badly in front of his wife.

She tried to assault him with her sandal and

he raised his  hand to protect  his  head.  She

got slipped and while falling on the side of the

wall she got hit  on her face with his mobile

phone which he was holding.

21) The  defence  has  adduced  3  (three)

numbers of D.W.s.  As per D.W.-1 who is  the

wife of the accused/appellant,  she had gone

to the S.B.I., Angarkhuwa Branch. On hearing

commotion from the outside she came out of

the bank and saw in front of the door of the

bank, P.W.-1 was assaulting her husband i.e.,

accused/appellant  with  sandal.  Her  husband

raised his hand to protect himself and P.W.-1,

who is shorter in height, tried to assault her

husband by getting up on a step of stairs and

while doing so she got slipped and fell down

and hit herself on the wall.  Accordingly,  she

got injured. She also stated that her husband

was  doing  computer  basic  training  project

under MORD. P.W.-1 used to work as an agent

to  collect  students  for  the  said  training

project. The training course was free of cost,

but  she  used  to  collect  money  from  the
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students.  When  the  students  complained  to

her husband, he discharged her from agency.

Therefore,  P.W.-1 assaulted D.W.-1's husband

on that day for  taking revenge against him.

On that day, Sri Polin Borpatra i.e., D.W.-2 was

also present at the bank. 

22) In  her  cross-examination,  D.W.-1  has

stated  that  her  husband  had  asked  her  to

appear in the Court for giving evidence. She

also  stated  that  they  have  lodged  a  case

against P.W.-1 at the police station. Thereafter,

she denied all the suggestion put to her. 

23) As  per  D.W.-2,  he  had  gone  to  S.B.I.,

Angarkhowa Branch for inquiry about loan on

that day. While he was coming back from the

bank, he saw that an altercation was going on

between the accused/appellant and P.W.-1. He

saw  that  P.W.-1  came  chasing  the

accused/appellant and tried to beat him with

sandal. Accused/appellant raised his hand by

which  he  was  holding  his  mobile  phone  to

protect  himself  and  moving  backward.  Then

P.W.-1 got slipped on the floor and fell down.

Later  on  he  came  to  know  from  the

accused/appellant  that  he  had  a  computer

training center where P.W.-1 used to work as

an  agent.  Because  of  some  anomalies

regarding the money, he had discharged her
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from  work  and  accused/appellant  told  him

that because of that grudge she beat him. 

24) In  his  cross-examination,  D.W.-2  has

stated  that  the  accused/appellant  is  related

brother-in-law.  He also stated that  he is  not

aware if the accused/appellant had borrowed

a sum of  Rs.10,000/-  (rupees  ten  thousand)

only from P.W.-1 and on that day P.W.-1 had

demanded  the  said  money  from  the

accused/appellant.

25) The  accused/appellant  D.W.-3  reiterated

his  stand  as taken  in  his  statement  under

Section 313 of Cr.P.C.

26) Upon  perusal  of  the  case  record,  it  is

revealed  that  P.W.-1  has  categorically

implicated  the  accused/appellant  regarding

the assault.  It is stated by P.W.-1 who is the

informant/victim  that  accused/appellant  had

borrowed  Rs.10,000/-  (rupees  ten  thousand)

only from her with an assurance of returning

the same. Likewise an amount of  Rs.10,000/-

(rupees  ten  thousand)  only  was  borrowed

from P.W.-4 and other amount of Rs.15,000/-

(rupees fifteen thousand) only was borrowed

from P.W.-3 on the informant's  responsibility.

Although the cheques were delivered to P.W.-3

and  P.W.-4  by  the  accused/appellant  in  the

pretext  of  returning  the  amount,  but  those
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cheques  got  dishonored  when  presented  by

them in the bank. Accordingly, P.W.-4 handed

the cheque to P.W.-1 and asked her to return

the money to her.  On that  day when P.W.-1

met  the  accused/appellant  at  S.B.I.,

Angerkhowa  Branch,  she  demanded  the

money  from  the  accused/appellant  and  the

accused/appellant called her  from inside the

bank to outside and thereafter, the altercation

took  place  between  them and  he  assaulted

her on her  head,  shoulders and cheeks and

also kicked her. She fell down over the aged

person P.W.-2 and became unconscious. 

27) The  stand  taken  by  P.W.-1  is  duly

corroborated by the independent witness i.e.,

P.W.-2 who was very much present during the

time of occurrence. He stated that he saw the

accused/appellant pushing P.W.-1, as a result

of which she got hit on the wall of the bank

and she sustained injury on her head. 

28) P.W.-3  had  also  corroborated  the  stand

taken  by  P.W.-1,  stating  that

accused/appellant  borrowed  a  loan  of

Rs.15,000/-  (rupees  fifteen  thousand)  only

from her with an assurance of returning her

the  same  within  10-15  days.  She  gave  the

said amount to the accused/appellant on the

basis  of  the  assurance  made  by  P.W.-1.  In

respect of demanding the amount back from
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the  accused/appellant  time  and  again,  the

accused/appellant did not return the amount.

Thereafter,  the  accused/appellant  gave  her

cheque of Rs.10,000/- (rupees ten thousand)

only and when she went to the bank to encash

the cheque, she was told that there was no

money in his account. Therefore, the factum

of  borrowing  money  from  P.W.-3  is  also

corroborated by the evidence adduced by her

and  thus  the  stand  taken  by  P.W.-1  is  duly

corroborated  by  P.W.-3  against  the

accused/appellant. 

29) P.W.-4  is  only  a  hearsay  witness.

However,  she  has  also  stated  that  the

accused/appellant had borrowed an amount of

Rs.10,000/- (rupees ten thousand) only  from

her  with  an  assurance  to  return  the  same

within  15  days.  Like  P.W.-3,  P.W.-4  has  also

corroborated the factum of borrowing money.

Therefore,  P.W-3 and P.W.-4 too corroborated

the  stand  taken  by  P.W.-1  as  far  as  the

borrowing of money is concerned.

30) No  doubt  the  medical  officer  is  not

examined by the prosecution, which in fact is

lapse on the part of prosecution. However, it

is to be kept in mind that the factum of injury

is not disputed by the defence. In fact,  how

the injury occurred to P.W.-1 is a disputed fact.

As per the accused/ appellant, P.W.-1 tried to
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assault him with her sandal and he raised his

hand to protect his head. She got slipped and

while falling on the side of the wall she got hit

on her face with his mobile phone which he

was holding. Therefore, mere non-examination

of medical officer regarding the injury will not

go into the root of the case when the defence

has not disputed the factum of injury received

on the body of P.W.-1.

31) The accused/appellant took a stand in his

313 statement and stated that he was running

a computer  basic  training  project  under  the

Ministry of Rural Development. His branch was

at Nakari. He had temporarily appointed P.W.-

1 in the said project to collect the documents

of  the  students  who  came  for  training.  For

three  months  she  discharged  her  duties

properly.  But  thereafter  she  started  illegally

collecting money from the students for one or

the other purpose. As a result, he discharged

her  from  the  job.  Thereafter,  due  to  that

grudge,  she  met  him  one  day  at  S.B.I.

Angerkhowa Branch and misbehaved with him

by rebuking him very badly in front of his wife.

She tried to assault him with her sandal and

he raised his  hand to protect  his  head.  She

got slipped and while falling on the side of the

wall  she got hit  on her face with his mobile

phone which he was holding. The same stand
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was  taken  by  his  wife  as  D.W.-1  and  his

related brother-in-law as D.W.-2.  

32) It  is  clear  from the  evidence  that  both

D.W.-1 and D.W.-2 are related and interested

witnesses  of  D.W.-3.  That  apart,  there  is  no

explanation  to  rebut  the  evidence  of

independent witnesses like P.W.-2, P.W.-3 and

P.W.-4. In fact the factum of borrowing money

was  duly  corroborated  by  P.W.-3  and  P.W.-4

and after a detail cross-examination also the

stands taken by P.W.-3 and P.W.-4 could not be

demolished by the defence. Therefore, in view

of the same this Court is of the opinion that

the learned Court below has rightly convicted

the  accused/appellant  and  therefore,  no

interference is  required and accordingly,  the

judgment is hereby upheld.

33) Now  coming  to  the  sentencing  part,  it

seems  that  the  learned  Court  below  has

directed  the  accused/appellant  to  undergo

simple imprisonment for 3 (three) months and

also to pay a fine of Rs.1,000/-  (rupees one

thousand) only, in default to undergo simple

imprisonment  for  another  1  (one)  month

under Section 323 of I.P.C. As per Section 323

of  I.P.C.,  the  punishment  stipulated  is  with

imprisonment of either description for a term

which may extend to one year,  or  with fine

which may extend to one thousand rupees, or
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with  both.  Therefore,  this  Court  is  of  the

considered  opinion  that  the  learned  Court

below has already taken a very lenient view

regarding  the  imposition  of  punishment.

Further,  a  woman  was  assaulted  by  the

accused /  appellant in full  public view when

she  asked  the  accused/  appellant  to  return

back  her  money.  Therefore,  no  further

leniency  can  be  considered  by  this  Court.

Hence,  the  punishment  is  affirmed  and

upheld. Hence, the appeal is dismissed.

34) Send down the lower Court records along

with a copy of Judgment to the learned trial

Court.

Given  under  my  hand  and  seal  of  this

Court on this the 30th day of May, 2022.

    (Syed Burhanur Rahman)     
Addl. Sessions Judge (F.T.C.),  

  Lakhimpur, North Lakhimpur. 

Certified that the Judgment is typed 
to my dictation and corrected by me
and each page bears my signature.

(Syed Burhanur Rahman) 
Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.

Transcribed and typed by: 

Sri Montu Kherkatary, Stenographer.
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APPENDIX

LIST OF PROSECUTION/DEFENCE/COURT WITNESSES

A. Prosecution:

RANK NAME NATURE OF EVIDENCE

PW1 Smt Pranali Dutta Informant/victim

PW2 Sri Kulamoni Bora Eye witness

PW3 Smt Dipa Rani Doley Pegu Eye witness

PW4 Smt Rupa Sonowal Other witness

PW5 Sri Bhim Kt Pegu Police witness

B. Defence Witnesses, if any:

RANK NAME NATURE OF EVIDENCE

DW1 Smt Sumi Borpatra Gohain Eye witness

DW2 Sri Polin Borpatra Gohain Eye witness

DW3 Sri Debajit Saikia Accused/appellant

C. Court Witnesses, if any:

RANK NAME NATURE OF EVIDENCE

N/A N/A N/A

LIST OF PROSECUTION/DEFENCE/COURT
EXHIBITS

A. Prosecution:

Sr No. Exhibit Number Description

1 Ext.1 Ejahar
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2 Ext.2 Sketch-map

3 Ext.3 Charge-sheet.

B. Defence:

Sr No. Exhibit Number Description

N/A N/A N/A

C. Court Exhibits:

Sr No. Exhibit Number Description

N/A N/A N/A

D. Material Objects:

Sr No. Exhibit Number Description

N/A N/A N/A

(Syed Burhanur Rahman, A.J.S.,)
 Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.


